BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PUNE.
ORIGINAL APPLICATION No. 33/2020

Date of Site visit: 20.08.2020

Address: Project developed by JV M/s. Bhandari Gelada
associates LLP & M/s. Prayeja Developers LLP as M/s.
Prayeja City- | at S.No. 71/5(p), 71/6A/1 to 71/6A/13,
71/6B/1 to71/6B/6, 71/7B, 71/9A/1, 71/3/1 to 71/3/6
& Prayeja City-ll at S. No.71(PT) and 72/20A to 27A,
Village Vadgaon Bk, Sinhgad Road, Pune 411051.

THE REPORT ON THE “POINTS TO BE EXAMINED”

The visit to the site is carried out by a committee consisting Dr. Y. B. Sontakke, Joint
Director (WPC) MPCB Sion Mumbai, Dr. Mukund S. Athavale Member of SEIAA
Maharashtra, Dr. J. B. Sangewar, Regional Officer, MPC Board, Pune, Mr. Pratap Jagtap
Sub regional officer MPC Pune-|, Mr. Namdeo Gambhire, Executive Engineer, Building
Permission Dept., Pune Municipal Corporation [PMC], Pune.

The Project Proponents [PP] JV M/s. Bhandari Gelada associates LLP & M/s. Prayeja
Developers LLP have developed two projects as Prayeja City- 1 on Survey. No. 71/5(p),
71/6A/1 to 71/6A/13, 71/6B/1 to 71/6B/6, 71/7B, 71/9A/1, 71/3/1 to 71/3/6 and Prayeja
City- Il on Survey. No.71(PT) and 72/20A to 27A, Village Vadgaon Bk, Sinhgad Road,
Pune 411051.

The committee has scrutinized various documents made available to it by the PP and
observed the buildings and the project premises from the view point of the concerns
raised by the appellant. The followings are the important particulars:

1. Projects and their lands

In the view of Building Permission Department, PMC, Pune (their letter dated 21/08/2020)
Prayeja City | & Prayeja City Il are two different projects not only by the name but also by
the land over which they are built. The land pieces of these two projects are adjacent to
each other and have different 7/12 extracts. As such both these projects hold different
permissions, plinth checking certificates, and completion certificates. They have their own
recreational open spaces and front, side, and rear open spaces. In Prayeja City |, the land
is sloping, highest contour level 100.31 M and lowest contour level is 96.54 M.

2. Approvals

2.1: Prayeja City- |

Total Plot area: 19833.33 Sq.M.

291



The project is approved by PMC vide commencement certificate No. CC/1001/17 dated
10/07/2017 (Last revision), Part Occupancy Certificate No. OCC/1219/12 dated
29/12/2012, and Part Occupancy Certificate No. OCC/1506/13 dated 09/01/2014.

(Ref: letter by Building Construction Department, PMC dated. 21.08.2020).

Prayeja City | [12 residential buildings and 1 club house] : Building configurations:

Building No. A — Ground Floor+ 05 Floors
Building No. A1 — Parking+Parking+10 Floors
Building No. B — Parking+09 Floors
Building No. C1 - Parking+09 Floors
Building No. C2 - Parking+09 Floors
Building No. C3 - Parking+09 Floors
Building No. C4 - Parking+11 Floors
Building No. E1 — Parking+11 Floors
Building No. E2 — Parking+06 Floors
Building No. D — Parking+06 Floors
Building No. F1— Parking+STILT+06 Floors
Building No. F2- Parking+STILT+06 Floors
Building No. G — Ground Floor+01 Floors

Total built-up area [TBAL: 56292.04 Sq.M. (Ref :- Architect's Certificate dated 21 and
23.08.2020)

Environmental Clearance [EC]: No prior EC: PP is seeking the post- facto approval.
Consent to Establish & Consent to Operate are not obtained in the absence of the EC.

2.2: Prayeja City- I

Total Plot area: 14027.12 Sq.M.

The project is approved by PMC vide commencement certificate No. CC/2107/2015 dated
08/10/2015 (final version).

(Ref: letter by Building Construction Department PMC dated 21.08.2020)

Prayeija City |l [3 residential buildings : Building configurations:

Building No. H - B1+B2+G+11 Floors (Completed)
Building No. G1— B1+B2+G+ 9 Floors (Proposed)
Building No. G2- B1+B2+G+ 9 Floors (Proposed)

Total built-up area [TBAJ: 11200.15 Sq.M.

(Ref: Architect’s Certificate dated 21.08.2020)

292



3. Point wise observations

completed till today was more
than 67154.88 Sg.M. But PP
did not applied for
Environmental Clearance from
SEIAA or MoEF and also not
applied for consents from
MPCB.

Sr. No. | Point examined Observations
1 That the PP has mislead on|As per the aforementioned particular
account of two different projects | no.1, Prayeja City | and Prayeja City |l
are different projects.
2 That the total BUA of project | As per the aforementioned particular

no.2.1, it is clear that the Project
Proponent has carried out construction
activity for TBA — 56292.04 Sq.M for
project Prayeja City | without taking prior
Environmental Clearance and has also
not obtained consent to establish &
consent to operate under Water P &
CP) Act 1974 and Air (P & CP) Act, 1981.
PP has applied for prior Environmental
Clearance to MoEFCC, New Delhi on
05.09.2019.

Environment Department, Gov. of
Maharashtra, vide letter  dated
29/08/2019 issued proposed directions
to M/s. Prayeja City - JV of M/s. Bhandari
Gelada associates LLP & M/s. Prayeja
Developers LLP, Pune uls 5 of the
Environmental (P) Act 1986 1. w. EIA
Notification-2006 dated 14/09/2006 and
to the Commissioner, PMC, Pune, on
16/11/2019. Accordingly, PMC has
issued stop work order to PP on
21/09/2019.

As per the aforementioned particular
no.2.2, it is clear that the Project
Proponent has carried out construction
activity for TBA - 11200.15 Sq.M for
project Prayeja City I, which is less than
20,000 Sq.M and therefore does notonly
attract prior Environmental Clearance
under EIA Notification 2006 but also
consent to establish, consent to operate
under Water (P & CP) Act 1974 and Air
(P & CP) Act, 1981.

In Prayeja City I, TBA is below 20,000 Sq.M and does not require prior
Environmental Clearance under EIA Notification 2006, consent to
establish, consent to operate under Water (P & CP) Act 1974 and Air (P &
CP) Act, 1981following observations are for the project Prayeja City | onl
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PP is extracted huge quantity of
ground water from four bore
wells for construction of project
as well as domestic use of
occupied project.

Four bore wells are found on the site out
of which two bore wells are used for
rainwater harvesting and another two
bore wells are used by the residents for
non-domestic purpose. PP has informed
that one bore is there right from the
purchase of the land.

No NOC from CGWA is obtained for the
extraction of ground water.

PP has constructed illegal
basement damaging ground
water level.

PP has carried out construction activity
as per approvals from PMC (particular
No. 2.1).

PP has not made any test for
ground water contamination
and quality of water and there is
serious ground water
contamination.

The PP could not show the ground water
test report.

PP has not provided any solid
waste management system
and waste generated s
dumped to PMC waste yard
creating burden on public
systems and solid waste is
generating various green house
gases and there is no scientific
disposal of the solid waste
generated from project.

PP has provided vermin-composting pits
for the treatment of wet waste.

A place for dry waste segregation is not
seen in the premises.

PP has not provided any
energy conservation system for
energy saving like solar
system.

PP has provided solar panels for energy
conservation to the ten buildings.

PP has not provided any
rainwater harvesting system for
ground water recharge.

PP has provided rainwater harvesting
system.

PP has not preserved top layer
of fertile soil and there is no soil
test for contamination.

All buildings are already constructed as
such the committee is unable to offer any
comments in this regard.

10

PP has not made tree
plantation as per the norms.

The committee could see many trees on
the premises; for its quantity, it relies on
the remarks of the PMC in the letter
dated 2/4/2011 which says that the
number of trees planted is 364.

11

PP has provided swimming
tank giving additional burden on
the ground water.

PP has provided Swimming Pool as per
PMC approvals and their No Objection
Certificate dated 05/10/2010.
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(12 PP has instalied 5 DG Sets at | PP has installed 4 numbers of DG Sets
project site and operation of the of Capaclty 40 KVA, 62 KVA x 2, B2

DG Set is causing air pollution, | KVA.

13 Huge quantity of sewage water PP has provided 260 CMD Capacity
is generated and there is no STP. However, during visit STPs all
| scientific treatment of sewage | units were found in idle condition except
water as PP has not installed | the Sand and Carbon Filter. Also, there
is no ventilation for collection and
filtration treatment area.
14 There is no approach road for | PP has obtained the Fire NOC.

Fire Engine. The committee has observed that the fire
tender can manoeuvre in the premises
so as 1o carry out the rescue operation.

15 PP has not provided ramp | PP has developed the project as per the
slope in the ratio of 1:10, PP approvals by PMC (particular no. 2.1)
has not provided site margin as | and accordingly provided all open
per the DC Rule, PP has not | spaces; side, front, rear, and recreation
provided 10% recreational | open space as per provisions of DC
open space on virgin land. Rules. The recreation open space is
provided on the Podium and B in
accordance with the PMC circular.
Below this podium, there is a parking
space. As it is provided in the sloping
ground, it is closed from the three
sloping sides and approached by a
natural slope from one open side. The
slope is adequate for the vehicular
movement. This space by being deep
N needs improvements in the ventilation.
16 PP has not provided Fire and | PP has provided Fire Hydrants at certain
Safety system at site. jocations and has obtained Fire NOGC,
ﬁ)’/ TN
23 August 2020. (Dr. Mukund S. Athavale) (Dr. Y. B\Sont
Pune Member Jt. Ditector (Water)
SEIAA Maharashtra

MPC \oard, Mumbai
N
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Office of the City Engineer
Building Permission Department
pune Municipal Corporation
Outward No, 2-eNE 2.

Date: 21/ 08 [ 2020-

Original Application No. 33/2020 (WZ)
(1A No. 40/2020)

Tanaji Balasaheb Gambhire
Vs.
Union of India&Ors.

Site visit was conducted on 20 Aug. 2020 by Maharashtra Pollution Control Board (MPCB) and
Building Permission Department, PMC officials for projects Prayeja City 1 and Prayeja City IL
The observations made during the site inspection are as follows-

1. Prayeja city I and Prayeja city 11 are two different projects and hold different permissions,
plinth checking certificates,completion certificates, side margines, front margins and
recreational open spaces.

PRAYEJA CITY 1

2.. Prayeja city 1 is building project developed on land bearing S. No. 71/5 (p),71/6A/1 TO
71/6A/13,71/6B/1 TO 71/6B/6,7 1/7B,71/9A/1,71/3/1 TO 71/3/6 Vadgoan BK and has its
own open space. :

3. Prayeja city [ have been constructed vide commencement certificate number
DLP/1116/PLU-4/ WADGOAN BK/205 Dated 29/03/2007. It has its latest revision vide
CC 1001/17 dated 10/07/2017(Last revision). The details of built up area as per Latest
revised building plans are as below.

+ The FSI area details sanctioned by PMC vide commencement Certificate No
CC 1001/17 dated 10/07/2017are as follows-

Sr.No. | Wings Details Tenement | FSI (Sqm) | Observation at site

1 A G+5 126 3230.58 G+5 Completed

2 1 Al P+P+10 108 2910.68 P + P + 10 Completed
30 B P+9 73 2270.33 P+ 9 Completed

7 |c P+ 9 36 332381 | P+ 9 Completed

5 C2 P+9 36 2223.81 P+ 9 Completed
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Wadgam Budrsk Xhuued\s Wa, 71, 71 Peayria DO0CH oo /‘—’—__j
e P+9 36 737585 | P+ 9 Completed
g faailata—
7 C4 P+ 11 43 7782.65 p+ 11 Completed
+ 11 Comp ™
) El P+ 11 43 363795 | P+ 11 Completed
9 E2 . P+6 24 1357.26 | P+ 6 Completed
0 ¢ |D P+6 36 1847.94 | P+ 6 Completed
[ F1 p+ STILT+ 6 P+ STILT+6
2 F2 P STILT+ 6 | 20 3387.83 | P+ STILT+ 6 Completed
13 G G+ 1 264.61 G+ | Completed
TOTAL | 13 WINGS 617 3785730

The NON FSI area details sanctioned by PMC vide com cem :
m
CC 1001/17 dated 10/07/2017are as follows- ' encement Certificate No

]

4. 10 % open space & 15% Aminity space
5. The project is co
certificates has bee

6. The FSI area of Prayeja city 1 is 27

total built up area ( FSI + NON FSI) is 48694.03
nt Certificate No CC 1001/17 dated 10/07/2017
atory to take Environment ¢
fication 2006 dated 14.9.2006.

commenceme
_Sq.m., hence its mand
according to EIA Noti

7. Project proponent had not sub
WORK STOP notice is issue
21/09/2019 and strictly instructed to
site.However, the developer has not su

Corporation as on date.

1. P'rayeja city Il is developed on land

27AVadgoanBk..

2. Prayeja city 1l
08/ 10/2015 (fina

has been constr
| revison). The details of

FALCANY | STAIRCASE | PASSAGE | TERRACE | LIFT ~EFUGEE T PARKING
REFUGI TOTAL
HOUSE
179505 [ 1105.57 | 247479 | 5345.61 |390.07 ]400.00 [6929.40 |20836.73

mitted the EC certificate

PRAYEJA CITY I

is provided as per the provision of D.C Rule.
mpleted as per the sanctioned layout and building plan and completion

n awarded partly for the completed buildings.

§57.30 Sq.m and NON FSI area is 20836.73 sq.m.The
Sq.m., as per sanctioned by PMC vide

which is greter than 20000

learance certificate (EC) for this project

to PMC as on date hence, the
d to the project vide outward no ZONE2/3484 Dated
not carry out any construction activity on

bmitted any EC in this regard to Pune Municipal

peating S. No. 71(PT) and 7220A TO

ucted vide commencement certificate no-2107/15 dated

puilt up area as per last revision are as below.
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. * The FSI area details sanctioned by PMC vide commencement Certificate No CC
2107/15 dated 08/10/2015 arc as follows-

St Wings | Details FSI (Sqm) | Tenament Observation at site
% No.
1 |H B1+B2+G+l11 5245.35 108 B1+B2+G+11completed
2 Gl - | B1+B2+G+9 |2223.81 36 Not constructed. -
3 G2 B1+B2+G+9 |2223.81 36 Not constructed
Total |3 Wings 9692.97 180 J

The NON FSI area details sanctioned by PMC vide commencement Certificate No CC
2107/15 dated 08/10/2015 are as follows-

[BALCANY [ STAIRCASE | PASSAGE TERRACE | LIFT REFUGEE | PARKING | TOTAL
[ 1254.56 | 290.05 [ 1181.93 1675.59 | 119.11 200.00 4047.0 8768.24

3. 10 % open space & 15% Aminity space is provided as per the provision of D.C Rule

4. The total built up area (F S + NON FSI) is 18461.21 sq.m. as per sanctioned layout by
PMC vide commencement Certificate No CC 2107/15 dated 08/10/2015 This area being
less than 20000 Sqm, hence Environment Clearance (EC) Certificate was not made
mandatory for carrying out for Prayeja city Il according to EIA Notification 2006 dated
14.9.2006. ‘

5. Environment Department, Gov.of Maharashatra also mentioned in their letter No.Comp-
2019/CR-23/SEIAA dated 16.11.2019 that, “Prayeja city I and Prayeja city 1l are two
different projects and Prayeja city Il is liable to be excluded from getting environmental
clearance as per provision of the environment (p) Act.” Completion certificate is not
igsued to Prayeja city 11 till date form Pune Municipal Corporation.

! @\g’ﬁxecutive tleer

Building permission Dept.
Pune Municipal Corporation

o
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We are working as Architécts for the s
TO 71/ 6A/13, 71/6B/1 to 71/6B/6,
Tal. Haveli, Dist: Pune being developed by

TO WHOM SO EVER IT MAY CONCERN

Vadgaon Bk, Pune-411051.

71/7B, T1/9A/1,
“PRAYEJA DEVELOPERS

—=u04

SIDDHANT

architects

cheme “PRAYEJA CITY PLOT-1" at At 8. No. 71/5(Pt), 71/6A/1
71/3/1 TO 71/3/6, PLOT NO 1, Village:Vadgaon Bk,
* having their office at §. NO.71,

Following is the built-up area statement for Plot No 1 of the said scheme:

SRNO PARTICULARS AREAINSQM
1 FSI - (27857.30+14.33)=27871.63
2 NON-FSI - 28420.41
3 Total Built-up Area - 56292.04
*Note- Excess balcony (14.33 sqmtrs) is treated as FSI as per sanction plan (1001/17) of 10/7/2017,
Commencement certificate wise configuration of the said Plot No1 is as below:
tAYOUT BUILDG .
;'; :;‘; NETPLOT | SANCTION/ | SANCTION/ isAleON s:’;mg:‘ TOTALBUA |  WINGS REMARKS
DATE/CC DATE fCC
DPO/1111/
PLU-4/WD | 30/3/2007 ALAZASBL
1 | 2199100 | 1697153 | BK/205 (HDH NEW) | 12828.36 | 760049 | 20428.85 g OF BASIC HDH SANCTION
DATED CC/4871/06 Al
29/3/2007
DPO/1I/103
mxg- 20/9/2007 ABCLC2C
2 | 2199100 | 1697153 (REV.1)- | 1253284 | 852188 | 2105472 | 7T 1 REVISED SANCTIONED
BK/227 CC/1857/07 £
DATED
6/9/2007
A
DPO/PLUA/ .
3 | 29290.67. | 2427120 | 0005/08/25 18463.69 | 12800.63 | 3126432 (ng)gcm PLOT:;;EA INCREASED BY
C4,E1,D£2
7/5/2008 (qu B,CLC
4 | 2920067 | 24271.20 (REV. 2) 18457.04 | 13073.02 | 3153006 | 5 a1 2ND REVISED
CC/0436/08 : g .
11/8/2010 A(PMC),B,C1 )
5 | 20290.67 | 2427120 {REV. 3) 1856232 | 18990.66 | 37552.98 | ,C2,C3.C4EL, 3RD REVISED
CC/1515/10 D,E2
8/11/2012
{REJ 0 AA1(PMC),B
6 | 2020067 | 2427220 i 1961922 | 1914199 | 3876121 | ,C1,C2C3.C4 SR.NO
/B2 ,D,ELE2
AMALGAMATION
. 3/8/2013 &
7 | aosa9.13 | 3sse0.as | (pPO)CC/L G:&?sg'f: ”,QT:A
446/13 SUBDIVISION AS PLOT 1 & PLOT 2 GROSS PLOT 2 AREA
14027.12 SQMTR




B

SIDDHANT
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PLOT1
STH REVISED
3/8/2013 AAL(PMC),8 | OCCUPANCY CERTIFICATE
g | 1983333 | 17500 {REV. 5) 2578123 | 248806 | 4906356 | .C2.C2C3C4 | 'BUILDINGEL ISSUED DATED
€C/1446/13 ELEZDF | 9/1/2014,0CCNO/1506/13,
TOTAL TENAMENTS 43
12/3/2014 AALPMC),B
9 | 1983333 | 17500 {REV. 6) 2787163 | 246687 | 5044993 | ,C1,C2C3.C4 6TH REVISED
€C/4050/13 JELE2,DF.G
10/7/2017 “gﬂ"g’g 7TH REVISED
10 | 19833.33 | 17500 {REV. 7) 27871.63 | 2842041 | 56292.04 ',Ex'az'o b, | EXCEESS BALCONY 14,33 50M
€C/1002/17 e iS ADDED IN 51
Wing wise configuration of the said Plot No1, is as below:
Sr.No Name of Wing Configuration . Height (m) Tenements
1 Wing A G+5 17.70 126
2 " Wing Al P+P+10 34.80 - 108
3 Wing B P+9 ' 29.00 , 73
4 | Wing C1 ps9 2900 36
5 Wing C2 P+9 29.00 36
6 Wing €3 P+9 29.00 36
7 Wing C4 P+11 3480 ) 43
s | Wing E1 P+1l 34.80 43
9 Wing E2 P+6 ' 20.30 24
10 Wing D P+6 ) 20.30 36
11 Wing F1+F2 P+STILT+6 23.75 : 56
12 Wing G G+1 7.73 »
13. CLUB HOUSE : Gl 6.95 .
. Total 617 Residential units + {7)Commercial units

That the construction work at above mentioned site is initiated and completed as per
sanctioned plan, and completed area details of the same are given as below:-
Total Built-up area = 56292.04(FSI+NON-FSI) on site as on today.

Date: 21/08/2020
Place: Pune

Si
LIC No- CA/97/21695



T DUT—— - »v»/“»“mww=wwvwwmwfz e

SIDDHANT

architects

TO WHOM SO EVER IT MAY CONCERN

We are working as Architects for the scheme “PRAYEJA CITY PLOT-1" at At S. No. 71/5(P¢),
71/6A/1 TO 71/ 6A/13, T1/6B/1 to 71/6B/6, 71/7B, T1/9A/1, 71/3/1 TO 71/3/6, PLOT NO 1,
Village:Vadgaon Bk, Tal. Haveli, Dist: Pune being developed by “PRAYEJA DEVELOPERS”
having their office at S. NO.71, Vadgaon Bk, Pune-411051. ~

This is to state that the derived area of 56292.04 sq.mt is including Sanctioned FSI & NON FSI
against the area calculated by the PMC authority which is 48694.03 sq.mt. The basic difference is
due to the NON FSI area calculation that is built on site as per sanction drawing but not calculated
in sanctioned NON FSI area such as Fire Staircase area, OHT slab area, UGWT slab area, Ground
Floor slab area and Podium slab between the buildings. We have considered the Above area as
per the Total Built Up Area considered under EIA notification 2006.

Date: 23/08/2020
Place: Pune

Siddhant Architects, Pune.
LIC No- CA/97/21695
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TO WHOM SO EVER IT MAY CONCERN

We are working as Architects for the scheme “PRAYEJA CITY PLOT-2" at S. NO. 71(PT) & 72 /20ATO 27A, PLOT NO
2, Village: Vadgaon BK, Tal. Haveli, Dist: Pune being developed by “PRAYEJA DEVELOPERS” having their office at S.

NO.71,

Vadgaon Bk, Pune-411051.

FOLLOWING DETAILS AS PER SANCTION (CC NO-2107/2015) DATED 8/10/2015- (PLOT 2)

SRNO PARTICULARS AREAINSQM
1 FSI - 9692.97
2 NON-FSI - 8768.24
3 Total Built-up Area - 18461.21
Sr.No Name of Wing Configuration Height (m) Tenements
1 Wing ‘H’ B1+B2+Ground+11 Floors 35.40 108
2 Wing ‘G1’ B1+B2+Ground+9 Floors 29.00 36
Wing ‘G2’ B1+B2+Ground+9 Floors 29.00 36
Total 180 Residential Tenements + Commercial Shops
Commencement certificate wise configuration of the said Plot No 2 is as below:
SR. LAYOUT BUILDG
NO :;cE)I\ ::'EOT;_ SANCTION/ | SANCTION/ SANSION S:ggr::g:“ TSJ:L WINGS REMARKS
DATE/CC DATE /CC
AREA INCREASED BY
AMALGAMATING
3/8/2013 AMALGAMATION 7958.46 SQMTRS+3300
1 40549.1 | 33860.4 (DPO)CC/14 SOMTRS
3 5 46/13 GROSS PLOT 1 AREA
19833.33 SQMTR
SUBDIVISION AS P 1 I ————
BDIVISION ASPLOT 1 & PLOT 2 GROSS PLOT 2 AREA
14027.12 SQMTR
PLOT 2
3/8/2013
2 140227'1 7895.34 CC/1446/1 10309.38 8420.16 18739'5 H'GléGz'G BASIC
3
8/10/2015
3 140227'1 7895.34 CC/2107/1 | 969297 | 8768.24 18451‘2 H,G1,G2 REVISED
5

That the construction work at above mentioned site is initiated as per sanctioned plan (dated 08/10/2015, CC
No-2107/2015), and completed Construction area details of the same are given as below:-

Total Built-up area = 11200.15 sq.m. (FSI+NON-FSI) on site as on today.

SRNO PARTICULARS AREAINSQM
1 FSI - 5245.35

2 NON-FSI - 5954.80

3 Total Built-up Area 11200.15
Date: 21/08/2020

Place: Pune

A MeTish Agarwal.
Siddhant Architects, Pune.
LIC No-CA/97/21695



Acknowledgement Slip for EC application

This is to acknowledge that the proposal has been successfully uploaded on the
portal of the Ministry. The proposal shall be examined in the Ministry to ensure that
required information has been submitted. An email will be sent seeking additional

~ information , if any, within 20 working days. Once verified, an acceptance letter shall

be issued to the propject proponent .

Following should be mentioned in further correspondence

1. Proposal No. © SIA/MH/MIS/116410/2019
2. Category of the Proposal : Igfll'?azstructure and Miscellaneous Projects +
3. Name of the proposal
4. Date of Receipt of Proposal : 05 Sep 2019
5. Name of the Project proponent along with contact details
PRAYEJACITY A JV BHANDARI| GELADA
a) Name of the proponent - ASSOCIATES LLP & PRAYEJA
DEVELOPERS LLP
b) State - Maharashtra
c) District : Pune

d) Pincode : 411030

308



SIS St

Government of Maharashtra

No. Comp-2019/CR- 23/SEIAA
- Department

Environmeant
217 (Annex), Mantralaya,
Mumbal 400 032.
Nmbﬂr 1 8: 201 g‘

To,

The Commissioner, .

g;mw Commissioner Office,

ne,

Sublect; Proposed Directions dated 29.08.2019 lssued under Section 5 of the
Environment (P) Act, 1988 r.w. EIA Notification dated 14.09.2008.

1) Complaint Notice of Mr. Tenai Balaschab Gambhirc through Advocate Nitin
Lonkar dated 08.08.2019. .

2) Directions w's 5 of the Environmant (P} Act, 1888 r.w. EIA Nolification dated
14.09.2006 issued to you vide letter dated 29.8.2019.

3} Representation submitied by M/s Prayeja City vide Ietter dated 10.11.2019

4) Personal hearing conducted in the chamber of the Secrstary, Environment
Department on 11.11.2019.

We refer to the Show Cause notice/proposed directions at refarence {2) dated 11.11.2019
issued 1o the project proponent under saction 5 of the Environment (P} Act 1986 r.w. EIA
Notification did. 14.08.2006 whereby and where under the project proponent was asked
lo show cause as fo why its building construction activity in respect of project *Prajeya
City-] & [I* situated at Survey no. 71 (P) & 72 (P) of village Vadgaon (Budruk), Taluka
Havell, Districl Pune should not be stopped forthwith for the violation of EIA Notification
dated 14.00.2008, and why further legal action shouid not be initiated against the project
proponent under the provisions of Environment (P) Act 1988 and Rules made thersunder.

Ny,
We also refer to the representation mede by W's Prayeja City under referencg (3) above
and also the personal hearing conducted in the chamber of the Secretary, Environment
Department on 11.11.2019 in connection with our said show cause notice dated
29.8.2019.

Afer going through the conlents of complaint raised by Adv. Nitin Lonkar, on behalf of his
client, Mr. Tanaji Balasaheb Gambhire, under Notice / Complaint dated 287772013, for the
subject project identified as “Prayeja City-1 & II", situaled at City Survey no. 71 (P) & 72
(P) of village Vadgaon (Budruk), Taluka Haveli, District Pune this office has issued a
proposed direction notice to projact proponent / promoter, Prayeja City-1 & Il and sought
the clarification on various issuss related to subject project. Accordingly the project
proponent submitted its Reply/written submissions on 10/11/2018, alongwith papers of
evidence. The project proponent/promoter in its reply has denied the contentions of the
complaint and requested 1o withdraw the show cause nolice and to dismiss the compiaint,

After going through the Complaint by complainant, reply of the project proponent and the
papers on record, it appears that the project proponent / promoters, M/s Prayeja City 1 & 11
have made tolal construction BUA of 67154.88 Sq. Mirs. As per the reply of the project
proponent, it is clarified that the total BUA construction of 67,154.88 Sq. Mirs. is made on

o
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plot No.1 and Plot No.2. on Survey No, 71 (P) and 72 (| ). As per the bifurcation the total
BUA constructed on Preyeja City-l m}mhmngmm‘mmhmwi s
11,150.00 Sq. Mirs. It is submitted that both thesa two projects are with
Wmnmmmammmmmmmwmw“m
two separale projects as singie projact as stated in the complaint.

uwm:mmmmmetowammmwmmmwmm
B7,154.85 Sq. Mtrs, which exceeds lim§ of 20000 Sq, Mirs. The project did not
ewwﬁrﬁmmcmﬂnmmsamorMaEFmddsomappmmwnmw
from MPCB.

Taking into consideration, the contents of the complaint, reply of the project proponent,
and record before me, I Is clear that thera is total BUA construction of 87154.88 Sq. Mirs.
it is clear that Prayejs City-l and Praysja City —i are the two independent projects. But
the BUA construction for Prayeja City-l is 56292.038, which s violation of EP Act. it is
aiso cleared from the record that the BUA construction for Prayeja City-1l Is 11,150.00 Sq.
Mirs. which is iabls to be excluded from getling environmental clearance &3 per
provisions of the Environment (P) Act.

However, total BUA construction for Prayeja Cly-1 Is 56202.036 Sq. Mtrs.. The project
proponent have constructed and completed the projectbuildings without obtaining
Environmental Clearance. Hence it's a clear cul violation of Environment (P} Acl.
Therefore, lega! action needs to be taken against the project proponent.

You are hereby directed to take strict legal action against the project proponent in respect
of Irregularities In total BUA construction for Prayeja City-1 as per the provisiops of the EP
Act and submit report of the action 1aken within a period of 15 days,

Environment Depariment
N~
\w

CC to: 1) Member Secretary, Maharashtra Poliution Control Board, Mumbai is hersby

diracted 1o take legal action as per section 5 of the EP Act rw EIA Notification
did.14.9,2008.

2) M/s Prayeja City- A Joint Venture of
a. Bhandari Gelada Associates LLP

b. Praysja Developers LLP

1464, Mangeshri Apartments,

Near Renuka Swarup School,
Sadashiv Peth,

Pune- 41 030,

e reve . ome—
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Item No. 02 (Pune Bench)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No. 33/2020 (WZ)
(1.A. No. 40/2020)

Tanaji Balasaheb Gambhire Applicant(s)
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 09.07.2020

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER
HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER

For Applicant (s)  * Mr. Nitin N. Lonkar alongwith Ms. Sonali R.
Suryawanshi, Advocates
For Respondent (s) : Pune Municipal Corporation
ORDER

1. The present application has been filed against the project
proponent for the reasons that project proponent has not complied
with environmental norms by non-obtaining of mandatory prior
Environmental Clearance, consent to establish, consent to operate,
CGWA permission for ground water extraction, non-installation of
pollution control devices, non-plantation of tress, non-installation
of STP, non-installation of solid waste treatment and OWCS unit
and illegal ground water extraction, illegal operation of DG sets at
site, 10% recreation space is not developed as per norms, 1o soil
preservation, no soil and ground water test, illegal construction of
basements, no use of eco-friendly building material for
construction, some portion of the construction completed without
Environmental Clearance from SEIAA or MOEF&CC, not obtained

prior consent to establish for the State PCB, not complied the show
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cause notice issued by the Competent Authority, construction
activity without environmental impact assessment and without
implementation of the remedial measures and raised a substantial

question of environment.

2. We deem it just and proper to constitute a Committee consisting (i)
State Environment Impact Assessment Authority (SEIAA), (ii)
Maharashtra State Pollution Control Board and (iii) Municipal
Commissioner, Chinchwad/Pune and to direct them to submit a
joint report with regard to all allegations made in the application
specifically with the area of construction and area for which the

Environmental Clearance has been applied.

3. Let a joint report in the matter be filed by joint Committee within

six weeks by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image

PDF.

4. The applicant is directed to provide copy of the application and all
relevant documents to the Committee within three days by post and

also by available e-mail.

5. List it on 25.08.2020.

Sheo Kumar Singh, JM

Dr. Nagin Nanda, EM

Siddhanta Das, EM
July 09, 2020
Original Application No. 33/2020 (WZ)
R
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